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during this session? It should not be 
delayed too long.

Mr. Speaker: The object of the
motion is to know the facts correctly. 
Though I should like the statement to 
be made as early as possible bf cause 
this is an adjournment motion, the 
statement should be ;.s complete and 
as correct as possible. I am sure the 
two hon. Members who have tabled 
this motion will help the hon. Minis­
ter with facts in their possession to 
enable him to make a con:Dlete 
enquiry into the matter and then 
come to the House for tl*e disposal of 
this adjournment motion.

Shrl Blren Dntt: I can place a state­
ment of those who had been layeu......

Mr. Speaker: Order, order. The hon. 
Member may submit tl.ose statements 
to the Home Minister, have a talk with 
him and help him in the matter of 
ascertainment of facts.

RAILWAYS STORES (UNLAWFUL 
POSSESSION) BILL 

Mr. Speaker: I Lave tu inform the
House as follows:

The Railway Stores (Unlawful 
Possession) BiU. 1054, was parsed by 
Rajya Sabha on the 37 st Ajgust, 1954 
and was transmitted to this House on 
the 1st September. 1954. This House 
referred the Bill to a Sel?ct Committee 
On the 12th March, 1J55 and the 
Select Committee presented its Report 
on the 31st March. 1P55. The Bill as 
reported by the Select Committee of 
this House was passed by the House 
yesterday

The Select Committee made changes 
in clauses 1, 2 and 3 and the enacting 
formula to which the House cgreed 
yesterday.

The Bill aq amended by this House 
is now to be transmitted to Rajyd 
Sabha for their concurrence in the 
amendments to the Bill made by this 
House yesterday. A  message is ac­
cordingly bemg sent to Rajya Sabha.

Prevention of 1040 
Disqualification Par­

liament and Part C  
States Legislatures) 

Amendment Bill
CORRECTION OF ANSWER TO 

STARRED GUESTION 
Tbe Deputy Bfinister of Defence 

(Sardar Majithia): In connection with 
Starred Question No. 1137 answered 
in the Lok Sabha on ti e 251 h of 
August 1955, Shri Syamnandan Sahaya 
asked a suK^lementary q«ieslion whe­
ther the mine sweepers were new or 
old. In reply I faid that the are 
not very old, they are certainly not 
new. I regret that what 1 staled in 
my reply is not correct and T seek 
your permission to correct my answer 
and substitute it by the following: 

They are brand new.

PART C STATES '̂LAWS) AMEND 
MENT BILL 

The Deputy Minister of Home Affairs 
(Shrl Datar): I beg to introduce the 
Bill further to amend the Port C 
States (Laws) Act, 1950, for the pur­
pose of extending « ertain Acts to the 
State of Manipur.

DELHI (CONTROL OF BUILDING 
OPERATIONS) BILL 

The Minister of Health (Bajknmari 
Amrit Kaur): I beg to move for leave 
to introduce a Bill to prov’de ôr the 
control of building operations in 
Delhi.

Mr. Speaker: The question is:
“That leave be granted to 

introduced a Bill to provide for the 
control of building operations In 
Delhi.’*

The motion was adopted. 
Bajknmari Amrit Kanr: I introduce 

the Bill.

PREVENTION OF DIPQALITICA- 
TION (PARLIAMENT AND PART 
C STATES LEGISLATURES) 
AMENDMENT BILL 
The Minister of Law and Minority 

Affairs (Shri Biswas): I beg to move 
for leave to introduce a Bill further 
to amend the Prevention rt D'squlifl- 
cation (Parliament and Part C  states 
Legislatures) Act, 1953.




